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The Itaprtr MtaMer «# Law <8bri 
,Jt. ML Hajanunris): (a ) The Govern­
ment have received the Report. As 
the Report is a voluminous document 
dealing with many important matters, 
it will take considerable time to 
examine it and to take further Steps

(b ) Does not arise.

Shrl D. C. Sharma: May I know if 
the Government will be circulating 
the report to the various States and 
also to the various High Courts for 
their opinion before the Government 
of India takes any decision on it0

Shri Ha jama vis: It will certainly
be circulated to the various State 
Governments bccause many of the 
matters are on the concurrent list 
and it is a convention that in respect 
o f such matters the State Govern­
ments are always consulted

Shri Tang&m&ni: May I know whe­
ther one of members of the Law Com­
mission, Shn Satyanarayana Rao, has 
appended certain remarks about the 
appointment of judges and because 
those remarks are not acceptable be 
has expressed his desire retire’

Shri Hajarnavis: it hardly arises
out of this question However, 
matters contained m the Law Com­
mission’s report are still under exami­
nation.

Shrl Supakar: May I know whether 
in considering the recommendations of 
this. Report, Government have taken 
any step to avoid the delay m disposal 
o f cases consistent with maintaining 
the standard of the judgments’

Shrl Hajarnavis: As I said in reply 
to the earlier question dealing with 
the matter of the report, it is still 
under examination.

Mr. Speaker: It is still under 
examination.
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Will the Minister of Finance be 
pleased to state-

(a) whether Government have 
received the final report from the 
Central Pay Commission;

(b ) ii so, the nature ot the recom­
mendations made therein; and

(c ) the decisions taken thereon’

The Deputy Minister of H n w w  
(Shrimati Tarkeshwari Sinha): (a)
No, Sir

(b) and (c) Do not arise

Shri Tangamani: Even during the 
last Session when this question was 
asked a similar reply was given. In 
view of the fact that more than IS 
months have elapsed since the setting 
up of the Pay Commission, may we at 
least know when its Report is expect­
ed?

Shrimati Tarkeshwari Sinha; The
Commission has taken oral evidence of 
a very large number of representatives 
of unions. They have also to examine 
the experts, statisticians and econo­
mists and also the Secretaries of the 
Government Therefore they wOl



require still «ome more time to finish 
that oral evidence and then they can 
submit their Deport

Shri Tangauani: Is it' not a fact
that all the organisations of the em- 
ployoon b#ve tendered their memo­
randa and have also given evidence 
before the Commission? Is it also not 
a tact that since the interim relief 
was given prices have gone up? May 
I  know whether the Government 
would at least direct the Commission 
to give another interim relief?

Shrimatf Tarkeshwari Stadia: The
Commission itself recommended the 
interim relief and it is open to the 
Commission to give any further relief 
or not It is entirely within the 
jurisdiction of the Commission and 
Government has nothing to do with 
this matter.

Shri S. M. Banerjee: May I know 
whether the hon. Minister is aware 
that this abnormal delay has caused 
serious discontent among Central 
Government employees and that they 
are seriously thinking in terms of 
launching a struggle? May I know 
whether Government would consider 
payment of second instalment of 
interim relief as the Commission had 
recommended the interim relief of 
Rs. 10 but they made it Rs. 5?

Mr. Speaker: Why all this pream­
ble to this question?

Shrimati Tarkeshwari Sinha: There 
has been no abnormal delay. The 
work is going on normally. As 1 said, 
there are so many associations that 
have tendered evidence. So, I do not 
think the hon. Member’s contention is 
right.

Mr. Speaker: The hon Member 
wants to know whether the Pay Com­
mission has recommended a second 
instalment.

Shri 8 . M. Banerjee: May I explain, 
Sir? The Pay Commission has said 
that Rs. 10 may be paid as the report 
is coming out soon. But there has 
been this abnormal delay. I  want 
to know whether a second instalment 
i* going to be paid to them due to 
this abnormal delay.

The Minister of Finance (8kit 
Monurjl Desai): There is no mwstioa
of any abnormal delay. The f t y  
Commission is proceeding with as 
much speed as possible under <he 
circumstances. There is no delay and 
I do not think any question o f any 
second instalment arises.

Shri T. B. Vlttal Rao: May I  know 
if there has recently been a meeting 
of the Chairman of the Central Pay 
Commission with the Chairmen of 
the various wage boards appointed 
for the textiles, cement and sugar 
industries and if so what are the 
points discussed at that meeting?

Shri Mormrji Desai: I  have no idea
of what meetings the Chairman of the 
Pay Commission has and with whom.

Shri Mohammed Elias: May I know 
whether the Government is thinking 
of setting up another Pay Commission 
for the State Government employees 
in view of the recommendations given 
by the Central Pay Commission?

Shri Morarjl Desai: It is not for
this Government to say what should 
be done for the State Governments; it 
is for the State Governments to say 
what they have to do.

Shri Jadhav: May I know whether 
the Central Pay Commission has made 
any assessment of the liabilities that 
may be incurred?

Shri Morarji Desai: Until the report 
is received, there is no question of 
any liability.

Mr. Speaker: Next question.
Shri Narayanankutty Menon: I

asked a different question but my 
name has been clubbed to this ques­
tion: I want to ask that question.

Mr. Speaker: What I would like to 
state to the hon. Members is this. 
The report has not yet been published. 
When evidence is being taken, all that 
they can ask is, as they have asked, 
why there is so much o t delay. The 
hon. Deputy Minister has explained 
the position. Members can ask when 
it is likely to conclude, whether any 
interim relief was recommended and 
so on. But to go into the details
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when the report baa not been publish- 
ad or whan if has not been sent, 
Imim to be unnecessarily taking awAy 
the time of the House.

Sturl 8. M. Bwoerjee: The evidence 
was completed by August 1958.

The Parliamentary Secretary to the 
Minister of Community Development 
(Shri B S. Murthy): No, no.

Shri Narayanankntty Menon: Is it a
fact that the Government has received 
a communication from the Pay Com­
mission since it received the recom­
mendations for the interim payment 
informing the Government that there 
is going to be some more delay in the 
publication of the report and request­
ing the Government for the payment 
of' another instalment of interim 
relief?

8 fcri Morarji Desai: It is some
rumour on which the hon. Member 
has based the question; I have no 
such knowledge.

Shri D. C. Sharma: When the Pay 
Commission was appointed it was 
thought that some interim reports 
would be issued by the Pay Commis­
sion and action would be taken on it 
by the Government of India. May I 
know if any interim report has been 
sent by the Pay Commission and if 
not, why not?

Shri Morarji Desai: The interim 
report was received and effect was 
given to it

Shri T  B. Vittal Rao: May I know 
whether the Central Pay Commission 
has given any indication as to when 
it will submit its report?

Shri Morarji Desai: They will do 
it, as soon as they can, under the 
circumstances. Perhaps it will be 
within three or four months.
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Oil Drilling In Jawalamnkhi
+
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Will the Minister of Steel, Mines 
and Fuel be pleased to state:

(a) the up-to-date progress made in 
the drilling for oil in Jawalamukhi;

(b) the depth to which drilling has 
been undertaken so far;

(c) the results achieved;

(d ) whether any assessment of the 
natural gas found in the area has 
been made;

(e) what detailed programme has 
been drawn for drilling more wells 
m the area to assess the natural gas 
and oil potential; and

(f )  what steps have been taken 
to exploit the natural gas for commer­
cial purposes?

The Parliamentary Secretary to the 
Minister of Stoel, Mines sad Fuel 
(Shri Gajendra Pnund Sinha): (a)
and (b). The present depth of deep 
test Well No. 1 is approximately 2801 
metres and of structural well No. 2




